4727 Payment of

The Schedule

8. That at page 2, for lines 20
and 21, the following be sub-
stituted, namely:—

"5, Mysore

8. Punjab

7. Rajasthan

8. Uttar Pradesh.”,

1 am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 128 of the Rules of
Procedure ang Conduct of Business in
the Rajya Sabha with the request that
the concurrence of the Lok Sabha to
the said amendments be communicated
to this House.

11.01-3/4 hrs.

WAREHOUSING  CORPORATIONS
(SUPPLEMENTARY BILL)

As AMEINDED BY RAJYA SABHA

Secretary: Sir, I lay on the Table
of the House the Warehousing Corpo-
rations (Supplementary) Bill, 1965
which has been returned by Rajya
Babha with amendments.

1102 hrs,

PAYMENT OF BONUS BILL—contd.

Mr. Speaker: The House will now
take up further clause-by-clause con-
sideration of the Bill to provide for
the payment of bonus to persons em-=
ployed in certmin establishments and
for matters connected therewith.

Shri N. Dandekar was to continue
his speech. But he is not present at
the moment.

Shri Hem Barua (Gauhsti): Is the
hon. Defence Minister making any
statement today?

Mr. Speaker: I shall find that out.

So far, 1 have not known. If there
is any information, 1 shall inform hon,

Members.
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Shri Hem Barua: Are you going to
inform us wherever we may be:

Mr. Speaker: Wherever the hon
Member is, 1 shall see that the com-
munication Is conveyed to him.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): My
hon. friend Shri Kashi Ram Gupta
wanted that some special concessions
should be given to industrie. whose
investment was less than one lakh of
rupces.  Several amendments had
becn tabled by him for some other
clauses earlier in this respect and they
have been rejectcd already. In fact,
we have not made any distinction pe-
tween company and company or bet-
ween co-poration and corporation de-
pending upon the amount of capital
invested. Therefore, I am not in a posi-
tion to accept the amendment of the
hon. Member.

Then, I come to the amendments
maoved by Shri Indrajit Gupta. I wonld
like to say that we are not in a pnii-
tion to accept his amendments. The
hon Member through his amendments
wants to reduce the rate for equity
capital and reserves. In fact, the
majority recommendation was that the
rate should be 7 per cent on equity
capital and 4 per cent on rescrves. Shri
N. Dandeker in his minute of disent
suggested that the rates should be 85
per cent and 6 per cent respectivelv.
We have accepled this suggestion not
merely because it was recommended
bv Shri N. Dandeker, but because of
two reasons, firstly, the prevalent rates
of interest today and secondly the fact
that the rate allowed now is taxable
whereas earlier it way not taxable In
fact. under the Labour Appellate Tri-
bunal formula, more or less 6 per cent
ang 2 to 4 per cent were allowed res-
pectively, and at that time, they were
not taxable. Today, 85 per ccnt and
@ per cent are taxable. If the rates
allowed under the Labour Appellate
Tribunal formula were subject to taxa.
tion. they will work out to the same

thing as 85 ver cent and 6 per cend



